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Sixteenth Loksabha

an>

Title: Right of Children to Free and Compulsory Education (Second Amendment) Bill, 2017 -
Bill passed

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH JAVADEKAR):
Madam, | rise to move:

“That the Bill further to amend the Right of Children to Free and Compulsory Education
Act, 2009, be taken into consideration.”
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HON. SPEAKER: Motion moved:

“That the Bill further to amend the Right of Children to Free and Compulsory
Education Act, 2009, be taken into consideration. ”

Shri K.C. Venugopal.

... (Interruptions)

SHRI DINESH TRIVEDI (BARRACKPUR): Madam, can | make one very important

submission?

HON. SPEAKER: Yes.
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